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Governnrent of lammu and Kashmir,
Transport Department, Civil Secretariat,

J&K, Jammu.

NOTIFICATION

rammu, tt,e// 
J1:une, 

zoz r.

- ,. : rl .- Whereas draft amendments in the Jammu and

?,lnn1,r Motor Vehicles Rules, 1991 were published vide

.oiin.ution S.O 208 dated 14th of April, 2023 as required under

,ro r".tion (1) of section 212 of Motor Vehicles Act, 1988, in the

off'r,rt grr",te inviting objections and suggestions from all the

,.rronr likely to be affected thereby, before the expiry of six

weeks from the date on which the copy of official Gazette

containing the said notification was made available to the public;

and

Whereas no objection/suggestion was received from the

public on the said draft amendments in l&K Motor Vehicles Rules,

1991 .

Now, therefore, in exercise of powers conferred by Sections

65, 111, 211 and 212 of the MotorVehiclesAct, 1988 (Act No' 59

of 1988), the Government hereby make the following
amendments in Jammu and Kashmir Motor Vehicles Rules, 1991;
namely: -

t. In rule-44, in sub rule (1), second proviso shalt be

substituted by the following; namely:-

"Provided further that inspection for fltness of public service

vehicles whose age is more than t5 years from the date of

manufacture shall be carried out twice in a year (half yearly). The

full fitness fee as notifled under rule 81 of Central Motor Vehicles

Rules, 1989 shall be charged at the grant of first fltness certificate
cturing the year and a token fee of Rs. 100/- shall be charged
for carrying out second slr monthly fltness lnspection of the
vehicle, wlth all record ln onllne mode''



In rule 55, proviso first shall be substituted by the following; namely:-

"provided that the procedure for allotment of vanity number shall be as

under:-

rhp reqistration fee for e-auction will be Rs' 1000 and the

l"l'rir."o"" r"e including the reserve price of the number shall

t]puiJ onri^e for all thi categories. tne amount of registration

i;i.". Rs. 1000 shall be nonlrefundable and registration shall

L'Jo""tn"o to be complete only after the successful payment'

The Registering Authority shall charge one-time Special

n"gitt-tion rei (Snr) for allotment of I Special Registration

uui[ tsnfql to a motor vehicle, in addition to the registration

i.""', 
'pt"t..iOed 

under rule 81 of the Central Motor Vehicles
'eJ'"t, rSAg' In each registration series, the mode of allotment

oiipl.iur Registration Mark (SRM), rate of Special Registration

i"" isnrl ani th" multiples of increase in the bid value shall be

gou"rneO' by the category of special registration mark as

tabulated below:

(i)

Speclal
R.Blnr.tlon

l.a

Muhiplcs
ol

Special Reglsttatlon Matk
S. No.

e.auctlon
system

1,50,00015,0@000101

tem
1,m,00010,0000002 Io 00090l

e-auction
system

50,0005,0000010,0011,0022,0033,0044,0055, 0065,0077,

0088.0099,0100

5,000oO12 to 0098 except Special Registr

nrentioned at S.No. 3

ation Matk04

e.auctlon
sYstem

5,00005 0200,0300,0400,0500,0600,0700,0800,@00

e-auctaon

systcm
30,0005,0@or r r,ou 22.03ag,0a14,0555,0665,0777, 0888, 0999

e.auctlon
tem

1,50,mo15,0@786

e-audion
m

5,0@i 1ooo, 20o0,3000,40o0,5000,6000,7000,8000, 9000

e.auction
m

75,0@5,@O1 1 11,2222,3333,4444,5555,6666,7777,8E88,9999

gauctlon
m

50@l0 Any other

(iii) After successful registration on e-auction platform, the vchicle owner shall
have an option to'UiO tot the choice registration mark in any ragistration

I

u v

(ii)

Mode o{
.llotment

e-auction

03

25000 e.auction
sYstem

30,000

06

07

30,000

1000



*::;:;'',?'""JJ,""::"j;';i#'i3llll,?i"0", 
j"$Ii"l""'^'X':[':t'J'::

IrU,ru",'on 
mark for each vehicle'

. fhe citizen has provrsron to choose online' desired registration mark of

'','i[:il=il:e+[xl+'*[:''nHly":Ier:J::i'n"u'T,?:l":j
mart of choice and deposit is fOOOi and the reserve price of the

-r^ar .nline to reserve the number for e-auction' Once' the applicant
null rvv' - '

successfully maKes.payment of Rs 100O/- and the reserve price of the

number, the cteslreo '"iitt'"tion 
mark of choice will be blocked from the

ll.""i""o RrotRnro-.eries for the e-auction oeriod. lf the number rs

not allotted to anybody the same will be returned back to RTO/ARTO

series'

(v)1ffi Il}i""i3'!:i'JtX'"ffi ,ili$.ei:'L::fiTf,i'i,,lHtfi'J"FlHffJ
;fi;;; Registiation-nrimber shall be forfeired and will be available for

the Auction again'

{vi) ln case of more than one applicant applying at minimum reserve price
t''' 

,nJ *rt"re no further incremental oid is mide by any of the-se applicants'

the registration number of choice witl be allotted to the first applicant'

Furlher, if there is only one applicant' choice registration number .shall 
be

altotted at minamum'speciai registration lee (sRF) mentioned in the

notification.

(vii)Afterthesuccessfulbidderhasdepositedthe10006bidamountwithint'"' 
,iip"rr","i;;;ird the e_auction platform shall map the choice registration

numberwiththeregistrationapplication(chassisnumberandengine
number) at the respJctive regisiering authority. Application for e-auction

*iil b" pro""."eO Oy tne apptiiant through VAHAN registration application

number generated at RTO/ARTO or dealer end'

By order of the Government of Jammu & Kashmir'

sd/-
(G. Prasanna Ramaswamy) IAS
Secretary to tue Government

Dated: ,l .06.2023

I
i

No :-TRpr-MVDoN/5/2021 -02-Tpr

Copy to the:
1. All Financial Commissioners (ACS), J&K.
2. All Administrative Secretarles.

\ha



3.

4.

5.

5.

1.

8.

9.

10

11

17
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74

15

orincipal Secretary to Hon'ble Lieutenant Governor, l&K'

ili"i''*.t","rv (J&K), Ministrv of Home Affairs, Government of

rndia.
nivisional Commissioner Jammu/Kashmir.

iruntpo.t C-ommissioner, J&K Jammu.

all Deputy Lommrssroners.

Managing Director, IKRTC, l&K, lammu.
Director, State Motor Garages, J&K, Jamm

oSD to Advisor (B) to Hon'ble Governor.
Scientist 'C' In-charge NIC, lammu.
pvt. Secretary to Chief Secretary, J&K.

. prt. S"aa"tury to Secretary to Governmen
Incharge Website.

. S.O' fit"

u.

t, TransPort DePartment.

(Raj Mo A
Additional Secretary to the Governmen

Transport Department

t
,l

i

i:

rl

ri

I

I

l


